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. . THE PONDICH~RRY STATE .AID TO 
INDUSTRIES ACT, 1970 

(Act No. 3  of 1971) 

10th L February, 1971. 

A AN ACT 

to regulate State Aid to Industries in the Union territory of Pondicherry. 

BE it enacted by the Legislative Assembly of Pondicherry 

in the Twenty-first Year of the Republic of India as follows.:- 

Short title, extent and commencement. 

, l.r (1) This Act may be called the Pondicherry State Aid to 
C 

Industries Act, 1970. - 
(2) It extends to the whole of the Union territory of 

Pondicherry. 

( 3 ) X  shall come into force on such dafe 1 as the Govern-. 

ment may, by notification in the Official Gazette, appoint. 

i DeEnitions. 

2. In this Act, unless the context itherwise requires,- 

(a) "Board" means the Board of Industries constituted 

under section 4 ; 

(b) "cottage industry1$ means an industrial business or 

enterprise carried on in any premises to which the Factories 
Act, 1948 (Ceitral Act No. 63 of 1948) doer not apply and 

c- 

includes' 'dairy farming, bee-keeping and * poultry farming ; 
I 

1. The Act came into force on the first day of April 1971 vide Notification in 
Gazette No. 13. dated 30th March, 1971. 





' not be called in question in any court of law. 

k - 7. Subject to the provisions of this Act and of the rules 

framed thereunder, the Government shall have power to give . 
zid to an industrial business or enterprise in one or more of 

' ' I  the following ways :- 

E (a) by granting a loan ; 
c 

' (b) by paying a subsidy for the conduct of research or 

any other spwi!!c purpose ; 
t; 

(c) by subscribing fm shares or debentures; 

(d) by making 'a grant on favourable terms of land, 
raw material, firewood or water, which is the property 

of the Government; 

Fa ' r (e) by supplying at .concessional rates electric e n e m  
B from a source which is the property of the Government. 

.- 
? 

F Application for ~ta ' te  aid and procedure in dealing $th applications. 

Y' . -  
k 

8. (1) Any person desiring to obtain a loan or other aid 
f for any industrial busines or enterprise ~ha1l.ma.k~ his appli- 
F: 
t; cation to the Directof of Indusbies in such form and shall 
i .furnish such-information concerning h e  business as may 'be 

may, from time to t h e ,  direct. - 

t'. 
a (4) The . decision ' of the Government as to whether the 



(2) If the extent of the aid abplied for a c e &  rupees 
fifty thousand and in any other cask in which the Government 

. considers this procedure necessaryi the Director of Industries 

. shall publish a notice in the presdribed manner calling u 
-any person who objects to the grarit of the aid applied for to 
sa te  his objections at a t ime or phQ to be specified, 

,' hear such objection and make such irlquiiry las may be n 

, (S).Every application for add exceeding rupees ten 

thousand shall be placed before the $oard for advice. 

(4) No aid shall be granted urider this Act if the Board, 
by unanimous resolution at a megrtiqg, hvises the ztejection of 

the application for such aid. , 

I 

-. . Gragt of loon$. - - 

9. No lorn shall be g ~ n M  of ani amount emeedl;ng 75 per 

cent of the net vdue of the assets 01 the industrial business 

or enterprise and of any other proper-ty offered as collateral 

security for the loan after deducting in both cases existing 

encumbrances, such value to be a~~ by such person as 

may be appointed by the Government and in accordance with 
the rules as may be prescribed : 

Provided that for the purpose of this valuation, the addi: 

tional assets which may be created bp b expenditure of the 

sums granted as loan may be taken into account to such extent 

as may be prescribed. 

bans. how secured, 
- 10. (1) Every loan granted under this Act shall be secured 

.by a mortgage upon the whole or such portion of the assets of 
- 

6Q4 



I 
I 

<the business or enterprise as the &tioning 

consider suffident and where the whole of, the 

business or enterprise is, in the opinion of . 

authorit; imufficient, by such collateral 

required by the eanctioning authority andand shall 
payable cm such dates and at such rates 

1 

may determine: 
.- 

(2) Notwithstanding anything contained in s 
subject to such c o n d i t i ~ ,  restrictions and 

y be prescribed, loans may be granted underithiis Act, on 
the personal security of the applicant,, and ev+ such loan 

shall bear interest payable on such 

the Government may determine. 

(3) ~otwithstanding anything 

or sub-section (2), the 

shall not bear any interest. 

granted under this Act to any industrial business br enterprise 
, 

I 

Prohlbitio~ of transfer of property without permiash of (be sanctioning 
authority. I 

11. (1) Where after the corknmeement of & A d ,  any 

property has been taken as security for any l& granted or 

any grant made under this Act, then, nitwithstanding anything 

to the conlrary in any other law for the time b4bg in. force 

permission of the sanctioning authority. , 

-- 







Control of business Listed. . 
I 

14. In any case in which a loan lor loans is or 
under ibis Act amounting to ru- two la& or u 

Government shall, and 3 n  any other Case may, by the ap 
ment of Government Directors or 'otherwise, take power t 
ensure -such control over the co&uc( of the business or 
prise as shall suffice in their opinion t@ safebard their inte 

Repayment of Idam. 

15. (1) Every laan granted un--thisC~ct shall be ma 

repayable by irmtalments wiih'h such period from the d 
the actual advance of the lorn, or when the loan is advance 

in Ltalrnents from the date of payment of the last instalmen 
a s  be fixed by the order, granting ;the loan. 

(2) The period fixed as  aforesaid shall not exceed tw 

years unless the Governmrvt shall, by general or by sp 
L 

order, extend the same. 

Sobscriptions for shares or dekn4ures or -on capital. 

16. The condition of subscription h r  shares and debentures 

by the ~overnment on the capital 01 any industrial business 

or enterprise shall be that the businee or .knteGrise! shall 

subject to the provisions of sectian 131 in respect of inspection 

a6d reiurns as well as oi the provisiom of section 14 in respect 

of Government control. 

Subsidy by the ~overriment. 

17. The condition of any paymqt under guarantee of a 
,-- minimum return on t h e  paid-up ca~ i ta l  or of the grant 

Government Imd, raw material, firewdod or water 

, able terms, or .rf the supply from aJ Govenuneni - 
i 

1 - \ 

- 
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. (c) the manner of making appl~catioyus foa, Stah aid and - 
the.irr4umatia lo be givw & such agplieations, provided that . 

r r ~  su& rules shall' require apy ~PIplieant or grant'& of aid 
ts dlvqlge apy inf~rmatig~ r e l a t u  to the tecbiqd detajts ' 

of any prwss or an$ Pat%@ 0- by biln ; 0 

L 
.r 

. (4) the manner of aofiduatieg bquir$~ and the matters 
to bz specially bquired into in dealing with applications for 
State a@ the pouters to be exercised by the sanctioni~q 

authority conducting such ipquiries k, . 

je) the mode ,of ascertaining the value of the assets of 
sn industrial business or enterprise or of any property' 

offered as collateral security for a losn ; 

(0 the nature of the security to b; taken for the due sppli- 
eation of loans and grants and the mtes of .interest at which 
and the conditions under which loand or grants' may be given, 
and the .creation of a mortgage or-tollakral security under 
section 10 ; 

(8) the'inspection of the premises, buildings, plant and 
4 

stock on hznd and tbc accounts of a$y industrial bv.siness or 
enterprise for which State aid has be(fn granited ; 

(h) the mode of keeping and auditing the accounts and 
of furnishing returns of any industrial business or enterprise 
in respect of which State  id has been granted ; 

(i) the appointment. and functions'of Government direc- 
tors 3r the prescribing of other . metl~ods of control of 

industrial business or enterprises in respcet of which State 

aid has been granted : 



I 
1 I 

E 

(j) the apglicatloila of protits i 

ditions under which loans or  gran 

been fulfilled ; 

(k) the iixing of the peri 

. . . . and tlw lconditions and da 

and grants ; 

(1) the recovery of a 
\ 

(m) the conditions 

enterprise under this Act ; 
i 

(n) a11 matters conn 

of aid by the Goverm 

ma t t s s  referred to in 

applicable to such grant  

( 3 )  All rules made u 

ble after they are made; be laid before the Le 

Pondicnerry, while it is in session for a total 

days, vrhich may be comprised in one sessio 

sive sessions, and, if before the expiry o 
* it is so laid or the sessica Immediately folio 

Assem1;ly makas any modifications in the 

viously done under that rule. 
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, .  (i) from assisting any industrial busbe; 

1 in the purchase of implements or machinery ; 

k .  .% 

- (j) from assisting ih the marketing of pz'oducts in the 
$ possession of any industrial business or enterprise. 

a 
E. Repeal and saving. 

, 25. (1) The Arret;e No. 476 dated 14-5-1959 as amended . 
I *  by Arrete dated 1-12-1960, is hereby repealed. 

r 

' . shall not affect- t 

-- 

(i) the previous operation of the corresponding law or 
- 

. anything dme or duly suffered thereunder ; or - 
1 .  - - 

- - J -- - -. . 1 - - - 7 - -  

(ii) any right, privilege, obligation or  liability acquired, 

rued or incurred under the corresponding saw ; or 

5 ,  law ; or 






